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Advocate, Sri Ashutosh Gupta for the petitioner. Sri Santosh Kumar Nigam,
proxy for the respondent counsel. The respondent counsel seeks time to file
reply, which is not vet filed. Infact, in the present matter a conditional
opportunity was granted to the respondent on making payment of the cost.
Yet, the same has not been complied with.
Keeping in view of this, the c-ase is fixed for consequential order.
The matter be listed on 18" September, 2017.
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